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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

(Original Application No. 79 of2023)

IN THE MATTER OF:

cD

Hari Prakash

Uttam Sugar Mills Ltd.,
Libberhedi & Drs.

Versus
..... Applicant

. .... Respondents

REPLY FILED BY THE RESPONDENT NO.9 i.e. MIS UTTARANCHAL

PULP & PAPER MILLS (P) LTD.

MOST RESPECTFULLY SHEWETH:

1. That the present reply has been filed by the Respondent No.9 i.e. M/s

Uttaranchal Pulp & Paper Mills (P) Ltd. [hereinafter referred to as the

"answering Respondent"] as the answering Respondent was impleaded in the

captioned Original Application vide Order dated 09.01.2024 passed by this

Hon'ble Tribunal and was permitted to file its reply/response in view of the

Joint Committee Report dated 17.03.2023.

2. That the answering Respondent is a company registered under the

Companies Act, 1956 having its manufacturing Unit at: Khasra No. - 29, 2nd

KM Stone Mangalore, Village - Mundet, Roorkee, District - Haridwar,

Uttarakhand. That the answering Respondent is filing present Reply through

Sh. Neeraj Jain, who, being the director of the Respondent No.9, is duly

authorized to sign & verify this present Reply, to file documents, to sign

Vakalatnama, to depose before this Hon 'ble Tribunal and to do all such other

act (s) as may be necessary for this present Reply.

3. That at the outset, the answering Respondent denies each and all the

statements, averments and allegations made with respect to the answering

Respondent by the Applicant in the captioned Original Application which

are contrary to or inconsistent with what has been stated herein below and

the said contents are deemed to be specifically denied and set traversed in

seriatim.
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4. That the grievance /allegation of the Applicant in the captioned Original

Application is regarding the discharge of the untreated industrial effluent in

Shila Khala (drain), which later joins River Kali, in Village Ransura, District

- Saharanpur, Uttar Pradesh, resulting in serious diseases like cancer, T.B.

etc and also resulting in death of fish and other aquatic life. That further

grievance /allegation of the Applicant in the captioned Original Application

is that the animal drinking polluted water are also affected and so are the

trees in the concerned area.

5. That this Hon'ble Tribunal, vide Order dated 10.02.2023, constituted a Joint

Committee comprising of CPCB, UPPCB and the District Magistrate,

Saharanpur and directed the said Joint Committee to submit factual and

action taken Report within two months.

6. That in compliance to the Order dated 10.02.2023 passed by this Hon'ble

Tribunal a Joint Committee was constituted and the said Joint Committee

has conducted the survey & inspection of the concerned area including

inspection of the concerned industrial units and mapping of Shila Khala

(drain) and Mundet drain during 2110612023 & 22/06/2023. That the said

Joint Committee, during the aforesaid survey & inspection, has also

collected samples of waste-water and ground-water, which were analysed in

CPCB laboratory, Delhi. That thereafter, the said Joint Committee filed a

Joint Inspection Report dated 17.03.2023 before this Hon 'ble Tribunal.

7. That a perusal of the said Joint Inspection Report dated 17.03.2023 shows

that door-to-door survey was conducted by the Superintendent of the

Community Health Centre in the Ransura Village and there was no such

disease in an alarming number, as alleged by the Applicant. That further, the

Community Health Officer (CHO), Ransaura Village, in his statement to the

Joint Committee stated that no patient suffering from cancer or mouth cancer

has appeared in his records. That, moreover, the Deputy Chief Veterinary

Officer, Deoband conducted an inquiry in the allegations raised by the

Applicant and has concluded that neither any disease related to skin or

stomach were reported in domestic animals of Ransaura Village nor there
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has been any outbreak of any infectious disease in the past years. That

further, the Executive Engineer of UP Jal Nigam (Rural) carried out

sampling of ground-water from six locations at Village Ransaura and as per

the analysis results the water was found suitable for drinking.

8. That further a perusal of the findings of the said Joint Inspection Report

dated 17.03.2023 pertaining to the answering Respondent shows that the

parameters of the ETP outlet are within the prescribed norms. That further

no bypass was found by the Joint Committee and the answering Respondent

is complying the discharge norms.

9. That the answering Respondent was established in 2008 and is engaged in

the business of manufacturing & sale of kraft paper using waste paper as per

paper quality requirement. That the kraft paper produced by the answering

Respondent is having GSM ranges from 120 to 250 and BF from 16 to 22.

That the answering Respondent has a single paper machine for the said kraft

paper production.

10. That the answering Respondent is a compliant unit and is operating its unit

with all the necessary permissions, licenses, Consent to Operate and/or No

Objection Certificates (NOCs). That the answering Respondent is duly

following all the directions /guide1ines issued time & again by the statutory

authorities and is following all the law which are necessary to operate the

industry. That the answering Respondent carries out its operation in such a

way so as to protect & preserve the environment and also is committed to

deliver to the consumer, products that meet high quality specifications for

which very stringent quality measures are followed by the answering

Respondent in its various stages of the manufacturing process.

11. That the answering Respondent have valid consents both under the Water

(Prevention and Control of Pollution) Act, 1974 as well as Air (Prevention

and Control of Pollution) Act, 1981 which are valid till 31.03.2025. That the

answering Respondent also have the Authorization under the provisions of

Hazardous and Other Wastes (Management and Transboundary Movement)
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Rules, 20 I6 which is also valid till 31.03.2025. Copy of the Consolidated

Consent to Operate dated 21.08.2020 under Section 25 of the Water

(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the

Air (Prevention and Control of Pollution) Act, 1981 and Authorization under

Rule - 6 (2) of the Hazardous and other Wastes (Management and

Transboundary Movement) Rules 2016 is annexed as Annexure: R9/A.

12. That presently the answenng Respondent IS meeting its fresh water

requirement from ground water through 2 (Two) bore-wells. That the

answering Respondent have No-Objection Certificates (NOCs) for both of

its said 2 (Two) bore-wells issued by the Central Ground Water Authority

(CGWA) with a validity period from 20.03.2023 to 19.03.2026. Copy of No­

Objection Certificates (NOCs) dated 10.05.2023 issued by the Central

Ground Water Authority (CGWA) is annexed as Annexure: R9/B.

13. That the industrial waste water generated by the answering Respondent is

treated by the answering Respondent with an Effluent Treatment Plant (ETP)

consists of Oil Trap, Equalization Tank, Primary Clarifier (2 Nos.), Diffused

Aeration Tank, Secondary Clarifier, Chlorination & De-chlorination Tank,

Treated Water Tank, Tertiary Treatment System, Pressure Sand Filter,

Carbon Sand Filter, Sludge Drying Beds & De-canter.

14. That the combined waste water generated from different process is collected

in equalization tank for homogenization after passing through the oil Trap.

That from the equalization tank, the waste water is pumped through primary

clarifier - I & II for removal of suspended fibres. That after primary clarifier

- I, a part of the clarified effluent is recycle in the pulp mill and rest effluent

is treated by activated sludge process. That the aeration tank is provided with

diffused aerators to maintain the dissolved oxygen level required to maintain

proper metabolic activity of microbial culture. That in aeration tank, the

essential nutrient in the form of Urea & DAP (BOD:N;P-I00:5:1) is added

for facilitating the growth of microorganism. That the overflow of the

aeration tank is further treated through secondary clarifier for removal of

suspended active biomass. That after secondary clarification, the effluent is

passed through tertiary treatment system i.e. pressure sand filter (2 Nos.) and
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carbon sand filter (2 Nos.) and finally discharged to drain. That a part of

secondary clarifier underflow is recycled to the aeration tank to maintain

desired level of active biomass. That the underflow of primary clarifiers I &

II along-with excess secondary clarifier sludge is pumped to decanter and

sludge drying beds for further disposal. Copy of the ETP Adequacy Report

prepared by Central Pulp & Paper Research Institute, Saharanpur (U.P.) is

annexed as Annexure: R9/C.

15. That electromagnetic flow-meter is duly installed at the outlet of the Effluent

Treatment Plant (ETP) of the answering Respondent. That Online

Monitoring System (OCEMS) have been duly installed at the outlet of the

Effluent Treatment Plant (ETP) of the answering Respondent which have

been connected to the servers of both the Central Pollution Control Board

(CPCB). Photographs of the ETP and the Online Monitoring System

(OCEMS) of the answering Respondent are collectively annexed as

Annexure: R9/D (Colly).

16. That the answering Respondent, being a responsible corporate citizen, keeps

a regular check by itself on the pollution control equipments installed by it in

its unit and time & again analysis the parameters of both the treated effluent

and gaseous emissions generated by the unit of the answering Respondent.

That various test reports of both the treated effluent as well as gaseous

emissions generated by the unit of the answering Respondent shows that

their parameters are well within the prescribed limits and, therefore, the

answering Respondent is duly complying with the environmental norms.

Copies of the various test reports issued by Environment Management

Centre, Roorkee, Uttarakhand are collectively annexed as Annexure: R9/E

(Colly).

17. That from the afore-mentioned facts, it is clear that the answering

Respondent is a compliant unit and is operating its unit with all the necessary

permissions, licenses, Consent to Operate and/or No Objection Certificates

(NOCs). That the answering Respondent is duly following all the directions

/guidelines issued time & again by the statutory authorities and is following

all the law which are necessary to operate the industry.
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PRAYERS:

111 the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon'ble Tribunal may graciously be

pleased to:

(i) Dismiss the Original Application being O.A. No, 79 of 2023

titled as "Ilari Prakash v.~', Ullom Sugar Mills Ltd, Libberhedi

& Ors. .. filed by the Applicant in as far as it is related with the

answering Respondent;

(ii) Pass such other/further order(s) as this Hon'ble Tribunal may

deem tit and proper in the facts & circumstances of the case.

For Uttranchal Pulp &Paper (vtills (P) Ltd,

~.~~
N ~t-'vvj Director

RESPONDENT NO.9iiJH Sl,~
ANUBHAVANANDARON,A~V ANAND

(Advocates for the Respondent No.9)
A-901, Apex Golf Avenue, Sector-l ,

Greater Naida (West), U,P. 201 306
~ob: 9811764256,9582416270

Email: abhinav.legal@gmail.com
Place: f-l (;~ f) E L-H_ r
Date: f %'/4 1)-0 2.-<J

(j)
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INDIA NON JUDICIAL

IN·UK15594021466401W

08-Apr-2024 05:06 PM

NONAce (SV)Iuk12278041 ROORKEEI UK-HD

SUBIN-UKUK122780437938724128S42W

NEERAJJAIN

Article 4 Affidavit

NA

o
(Zero)

NEERAJJAIN

CONCERNED OFFICER

NEERAJJAIN
10
(Ten orily,)

Government of Uttarakhand

Certificate No.

Certificate Issued Date

Account Reference

" Unique Doc. Reference

Purchased by

O~sc~ption of Document

Property Description

Consideration Price (Rs.)

:; First Party
~.

:. Second Party
;;'>

~ Stamp Duty Paid By
Stamp Duty Amount(Rs.)

..

•

Pleasewrlteor type below this line

•

Statutory Alert:
1 The alltMn(!city or th,S Stamp certificate should be verified "I 'www shcuestemp.com' or using e.Stamp Mobile App of Stock Holding.

Any discrepancy in the detatls on thIs Certificate and as available on the website I MOuile Apr renders It mvalid.
2 !tIC onus of checkl!1(Jtne legillmacy Is on tile users of the cortltlcate.
1. In case of any dlScreoancy please Inform the Competent Authority.
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HEFORE ru« NATIONAL GI~I~EN TIUBlJNAL,

PRINCIPAL BENCII, NEW BELIII

(Original Applicutlon No, 7901'2(23)

!N. TilE MATTER OF:

Hari Prakash
Versus

..... Applicant

Uttam Sug~lI' Mills Ltd.,
Libhcrhedi t.~ Ors,

AFFIDAVIT

..... Respondents

•
•

I. Nceraj Jain aged about 48 years Sio SIl. Pramod Kumar Jain, director of

Mis Uttaranchal Pulp & Paper Mills (P) Ltd. having its Unit at: Khasra No,

29, 2nd KM Stone Mangalore, Village· Mundet, Roorkee, District ....

llaridwar, Uttarakhand (the Respondent No.9 herein) do hereby solemnly

affirm state as under>

I. That [ am the director of Mis Uttaranchal Pulp & Paper Mills (P) Ltd.

(the Respondent No.9 herein) and I am well conversant with the facts

of the case, as such I am competent to swear this affidavit.

2. That the accompanying Reply has been drafted by my Counsel under

Illy instruction and the content of the same have not been repeated

herein for the sake of brevity and the same may kindly be read as part

and parcel of the present Affidavit.

3. That I have read and understood the content or the accompanying

Reply and present Affidavit and the same are true and correct to my

knowledge and nothing material has been concealed there from.
For Uttranchal Pulp &Paper ~1ms {P} ltd•

Nttw)~"\
DEPONENlllrector

VERIFICATION:

Verified at on this day of 2024 that the contents of the above

affidavit are true and correct to the best or my knowledge and belief. No

part of it is false and nothing material has been concealed therefore.
For Ultranchal Pulp et ~aper ~1i1ls (P) ltd.

I.:'V\.,
Mf]'tf(\~v:lj m:rmallVJi i f'..l <"'1 r"

DEPONENT Director

lde
AHMED

(Advocate)
Regd No -770/10

Civil Court. Roorkee
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•

HEAD OFFICE
Utt~r~kbandPolhdion Control Board
"Gaura Devi P~u"Yav~u'an Bhawan:~'

46B~ IT Park, Sahastradlurra Road Dam (Uttarmkhand)
Wffi : "'WW....l'!l¢b.uk,g.}V",,. t>..."tI,

M/sUt
Kitasra No.~2 Mangiore-Deoband Road,
Vm-Mundet, Roor'koo. Distt-Haridwar.

•
Consolidated C<ulStmt to Operate and Autltorisaticm hereinafter referred to as tbe CCA
(Consolidated Consent &. authorization) (Renewal) under Section-25 of the "Water
(Prevention &. t of the "Air (Pt'cvcntion
&. Control "Rui0-6(2)~' of the

ement) Rules. 2016" notified
referred hereinafter as Water Ad. Air

eond
L This is granted for a period upto JUlJ.202S and valid for

following products with Capital Investment I Net AssetsValues nO.71 Crs :-

:~ TIle applicant shall operate Effluent
and tertiary treatment as is required

In case ofstoppage +offimctlonlng ofETP, production has to be stopped if'nmetliately and
this Board has to be intimated by jaxlphonelemail with a report in ihis regard to be
dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extentand should be reused within
the·premises for gar . of the treated effluent shall meet to the following

• general and specific under Environment (Protection) R.ules. 1986
andapplicable to the unitfrom dme~to-time :- '
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•

fueland install a comprehensive
with reference to generation
so as to achievethe level of pol

Fuel
Quantity

Quantity OfWllste for which Mode ofDispoi!lal
authorization i$ bemgissued

MTA

force forIt periodupto :n.03.:Z025.
to theconditions stated below and such conditionsas may be

for thetime beingin force under Environment (Protection) Act, 1986.,
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ides, 1986.
,K~s!VV~!llteStornge

as mmexed herewith. Non c<>mpHance
Water Act. Air Act and H:azardous

ndary MovcJner»t) Rules, 2iH6 wili

usingwastepaperas raw material ol1ly,

'ronl~ ;-
in Form-Hi under Hazardous
Movement) Rules. 2016 and

the provisions

I beproduc-ed for inspection at the request ofan officer

(vi)An application for the renewal of an authorization shall be made as down under these
rules.
The unit shall comply with any other conditions specified the guideli.lres by the
MoEFor CPCB/SPCB from time

Copy ional Officer (lie), Uttandduull:i Pollution ContrQl
r for information andcompliance

•
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the

order, Any
Air Ad and

nPIV VVJ[U the

, platform etc. as
and use at all times by

de!.igrlllt(:d by numbers

submission of real time online data to
submission.

conditions issued with
the provisions of Water

source anel shall regularly submit
Ce£iS as sl:ICcified und,~r Sectlon-3 of(~ess Act

."v V"", of each financ.ial year so that fee

SpecificCmwditions:
I. applicant shall lSI mark water meter to

returnsof waterconsumption in the prescribed
The applicant shall submit audit...'d balance sheet
submitted by the applicantcould

3.

specifIC and
action

Rules madethereunder.
9. The industryshall ensure all safety 1l1l!llSUres and shall undertake periodical llssessment by the competent

authority,
10.Unit shall ensure manliest system

Trausbmuldary Muvement) Rules,
II. Hazardous wasteshould I1Qt be

industry 5i the

16 :r National
(lithe Board.

as notified under the Environment

nission!l1lazlflrd,ous wastes at least once in a three
the UKPCB.
bring into use any new or altered

it,
3. Treated waste water at one disposal point. The applicant

shall·providedlsc11urge measurement equipmentat final
4. The applicant shall strictly comply with conditionsof this CCA and ilubmit compliance report of stipulated

conditions within 30 days Qfreceipt of this CCA. at allY point oftime, it is found that the Industry is not
complying with stipulated conditions or any further dlrection/instructlon'issued by the Board, legal action
shallbe initiatedagainst the applicant.

• 5. The applicant shaH maintaingoodhousekeeping. Allvalves/pipesfsewer/drains etc. must be leak-proof.
#), The industry shallprovideuninterrupted entry to the STP'sJETP's inletand outlet points, AIr Pollution Control

equipment and stack for smoothsampling/monitoring ofemciency of pollution controlmeasures.
The lndustr)~ shall "Inspection Book"at the timeofInspection to the Board's ofiJcials.

•
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condition as mentioned in the application the

of ha:r.ardous waste, the details in FOI'lll-l@of the tI,azardolls and Ollier
raw§lffllmdary Movement) Ruies., 2016shailbe submitted to the BOllrd.

24.TheIndustr}' ferrous metal waste, usedoil/spent oil wastein sealeddrumsplaced
floor under covered shed. Hm!:ardlous waste if required shall be oniy Registered
processors.
Incase orany
(Management

8. Whenever due to any accident 01' other \lntbresecn act or event, such emlssi(>r!
occur in excessof standards laiddown, such infurmatiol'l shall reported to the
concerned offices. In ease of J'ililure of pollution control equipment, the production process connected to it
shallbestoppedwith immediate elJect.

9. The industry shaH operate in a mannerso that all emissions be emitted through designated chimney/stack
only.

to. In case dmnage to the agriculture productivity, human habitation etc. by the operation of industry, it
shaH be imperative to $top production in the industry with immediate effect and such information shall be
reported offices.The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11.The applicant shall apply before the 60 daysofexpiry of CCAor any change, in production types! production• capacity/manufacturing prrn.1Css/capacity enhancement etc. or any change in el11uent discharge point or
emission point.

12.TheBoard reservesthe right to revoke/add/modifY arty stipulated condition issuedalong withCCA,as maybe
necessary.

B. 11 autbori7~d shall not transfer or otherwise transport the hazardous waste without
theBGard.
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!tNNf;>WP..r: p"q/f3",,=~er~
ifR: 'liTTT marur fc11-fT1T
~~IJm~
Government of India
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

(~ P!q;Itf) tg;~ w:rrar mr)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

MPu

o

10/05/2023

Safe

Renewal

19/03/2026

Manual DWLR** DWLR With Telemetry

201

Uttranchal Pulp And Paper Mills Private Limited Manglore Deoband Road Village
Mundet

Uttranchal Pulp And Paper Mills Private Limited, Manglore Deoband Road, Village
Mundet

Mundet

Haridwar

CGWA/NOC/IND/REN/1/2023/7822

-4/499/UT/IND/2017

Project t~ame:

Project Address:

Village:

District:

Pin Code:

Communication Address: M/s Uttranchal Pulp And Paper Mills 2nd Km, Manglore-deoband
Road, Mundet, Narsan, Haridwar Uttarakhand - 247656

Address of CGWB Regional Office: Ground Water Board Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Uttarakhand - 248001

",hc,tr",dirm ![)evvatE3rinIQ structures

Abstractlon/Restoration Charges paid (Rs.): 1525548.00

No. of Piezometers Monitoring Mechanism

5. Project Status:

7. iValid,fr'om:

9. Ground Water Abstraction Permitted:

Fresh Water

,
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, 'iiI'fJR7R~.~m.-;:rf~ - 1100ll 1 18/ll, Jamnagar House, Mansingh Road, New Delhi-HOOH
Phone: (011) 23383561 Fax: 23382051,23386743

Website: cgwa-noc.gov.in

iir.ff riTa - utJq.:r~
SAVE WATEU - SAVE LIFE
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18/11, UI'T'l::r-'I1'R~,~~.~~ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-llOOll
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in

tiT4tm -tifuFrm
SAVE WATER- SAVE LIFE
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Validity of thls,t'0C shall be subject to compliance of the following conditions:

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal, Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wellsl tube wells! dug wells shall be collected during April/May every year
and analysed in NABL accredited taboratories for basic parameters (cations and anions), heavy metals, pesticides! organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) in case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge! seepage from Gov!. approvedl NABL accredited lab.

7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in)within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3/d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, afier expiry of NOC shail be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1966.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure I.rechflr9€ or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additiort.1 ground water abstraction and/or de-watering structures shell he constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).

12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the flrmshallberesponsible for any consequences arising
thereupon. .

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside theplant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is lare yielding fresh water, the same shall be sealed and new tUbewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the coricernedReqional Director, Central Ground Water Board.

19) In case of violation of any NOe conditions, the applicant shall be liable to pay the penalties as per Section-1.6 of Guidelines.

20) This NOe does not absolve the proponents of their obligation / requirement to obtain other statutoryand administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory I administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOe is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures ln cornpliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstracti~. charges/ground water restoration charges, shall continue toreqularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure III of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.

27) In case of infrastructure projects, paved/parking areamust be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/halVesting.

28) In case of coal and other base metal mining projects, the project proponent shall Use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional SUbject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penaity!EC/canceliation of NOC shall be imposed as the case may be.
30) This NOC is issued SUbject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditlons mentloned above is likely to result in the cancellation of NOC and legal action against the proponent.)

CENTRAL GROUND WATER AUTHORITY
Department of Water Resources, River Development and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of India

18/11,~~.~'irn".~~ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-1I00ll
Phone: (011) 23383561 Fax: 23382051,23386743

Website: cgwa-noc.gov.in

"(ff;ft qtlm-uftcR~
SAVE WATER- SAVE LIFE
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Receipt
(As per the guideline Gazette Notification S.O. 3281(E) regarding the New Guidelines dated 24.09.2020 of CGW A, MoJS, Govt. ofIndia)

https://cgwa-noc.gov.in

Application No,:

Name of Firm:

-4/499/UT/IND/2017

UTTRANCHAL PULP AND PAPER MILLS PRIVATE LIMITED MAN GLORE DEOBAND ROAC
'LoLor' ......... MUNDET

This is an system generated invoice, hence, does not require inksigned.
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1. Uttaranchal paper Mill

"

'
!

1 I
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Photo: DeEMS at ETP outlet
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EFFLUENT SAMPLE REPORT FOR TESTING (CALIBRATION}
Calibration of Online Effluent Monitoring System

Sampling Details

This is to certify that the samples of treated effluent wereccllected from MIs Uttaranchal Pulp &

Paper Mill (P) ltd. Haridwar and sealed by our laboratory representative on 08.03.2024. The data

displayed on the continuous Online Effluent Monitoring System were also recorded. The results are

as under-

~eportNo.: ET&A/WS/67755/24 laboratory Sample Code: EMC/WS/67819/24---
¥,.........

Date: 15.03.2024
I Work Order No. & Date: 67755/24 &08.03.2023
> - ,-
I Name and Address of MIs Uttaranchal Pulp & Paper Mills (P) ltd. Order Reference;

Customer • Khasra No. 29, 2nd Km Manglor ~ Deoband Road Through e-mail

Viii. Mundet - 241656, Distt. Haridwar (UK)
···_.mn~",

Sample Description/Type ETP Outlet Sample Sample Collected by Laboratory Representative

--
Sampling Location Industrial premises Sample Quantity I Packing 10 x 2 L No.- PVC can

10 x 300 ml sample for BOD
_ .. n

i Date of Sampling 08.03.2024 Date of receipt of Sample 08.03.2024
(8:00 A.M. to 5:00 P.M.)

'.,

Sampling Procedure As per IS:3025 (Part 1) 1987 Reaffirm. 2019

--
Date of Start of Analysis 09.03.2024 Date of Completion of Analysis 15.03.2024

Reference Standards APHA/BIS Methods Calibration Purpose On line Meter calibration

Humidity (%) so ± 15 % Temperature(oC) 25 ±2

!
t,

• Method Details

S.No. Test(s) Conducted Unit
Standards Test Method

(Effluents Discharging In Stream) (IS 3025)

...

1. pH 6.5-8.5 IS:3025(Part 11) 1983 Reaff 2012

2. Total Suspended ppm 50.0 IS:3025(Part 17} 1984 Reaff 2023
Solids

----,---,,--
3. BOD ppm 30 IS:302S(Part44} 1993 Reaff 2023

4. COD ppm 250 IS:3025(Part 58} 2006 Reaff 2023

Page No.1 of 7

?) +91·9837112609
+'11·9536066038•ashwaniJakhanl@rediffmail.com
contacf@emctestlnglaboraforles.com

www.emctestlnglaboratorles.com
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Date: 15.03.2024r Report No.: ET&NWS/67755/24 ----

!Work Order No. & Date: 67755/24 & 08.03.2024
I

._------,---------_ _----_..
laboratory Sample Code: EMC/WS/67819/24

f" S. Sampling Date & Time UUC value Test Results Variation % Error
I No. 08.03.2024I

..-
1. 8:00A.M. 7.1 7.18 -0.08 -1.1267

2. 9:00A.M. 7.06 6.99 0.07 0.9915

3. 10:00 A.M. 7.22 7.3 -0.08 -1.1080
...--._--

4. 11:00 A.M. 7.26 7.34 -0.08 -1.1019

5. • 12 O'clock. 7.31 7.39 -0.08 -1.0943

6. 1:00 P.M. 7.25 7.32 -0.07 -0.9655,
.__.."-

7. 2:00P.M. 7.21 7.14 0.07 0.9708
---' --

S. 3:00P.M. 7.25 7.34 -0.09 -1.2413
---- - .,._.-

9. 4:00 P.M 7.23 7.28 -0.05 -0.6915

10. 5:00 P.M. 7.22 7.27 -0.05 -0.6925

Average % Error =: 0.9984

TOTAL SUSPENDED SOUD (TSS)
S. Sampling Date & Time

No. 08.03.2024

1. 8:00A.M.

2. 9:00A.M.

3. • 10:00 A.M.

4. 11:00 A.M.

5. 12 O'clock.

6. 1:00 P.M.

7. 2:00 P.M.

8. 3:00P.M.

9. 4:00P.M

10 5:00 P.M.

UUC value

lOA

10.43

10.38

10.12

9.62

9.57

9.61

9.67

9.56

9.6

Test Results

10.76

11.222

10.916

9.97

9.24

9.318

9.99

10.132

9.88

10.01

Variation

-0.36

-0.792

-0.536

0.15

0.38

0.252

-0.38

-0.462

-0.32

-0.41

% Error

-7.5934

-5.1637

1.4822

3.9501

2.6332

-3.9542

-4.7776

-3.3472

-4.2708
f-----'-------------__-'- ..J....... '-- .....l.- .._

Average % Error =: 4.0633

•e +91-9837112609
+91·9536066038

1i;t ashwanljakhanl@redlffmail.com
contacl@emctestlnglaboratories.com

{til' www.emctestlnglaboratorles.com

PageNo.2 of 7
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laboratory Sample Code; EMC/WS/67819/24I Report No.: ET&A/WS/6775S/24
I Work Order No. & Date: 67755/24 & 08.03.2024I , _

BIOLOGICAL OXYGEN DEMt\ND {BOD}

Date: 15.03.2024_~]

I
__·v

I "IS. Sampling Date & Time UUC value Test Results Variation % Error

INo. 08.03.2024 -_.+---_._----_.._"~-,,. -,..
1. 8:00 A.M. 17 1.7.6 -0.6 -3.5294

2. • 9:00 A.M. 17 16.6 0.4 2.3529

3. 10:00 A.M. 17 17.5 ·0.5 -2.9411

4. 11:00 A.M. 17 15.9 1.1 6.4705_._ ........._-~ ----_._---_.
5. 12 O'clock. 17 16.2 0.8 4.7058

6. 1:00 P.M. 17 18.1 -1.1 -6.4705

7. 2:00 P.M. 17 17.7 -0.7 ·4.1176

8. 3:00P.M. 17 16.3 0.7 4.1176

9. 4:00 P.M 17 17.6 -0.6 ·3.5294

10. 5:00P.M. 17 18.04 ·1.04 -6.1176

A. % Error:::: 4.4352

CHEMICAL OXYGEN DEMAND (COD)

• The above results are related only to tests performed on the sample. Endorsement~~~imljt.Ofr implied.
• This report is not to be reproduced wholly or in part 8< cannot be used as eVidence$&itf4lH:p"~J~IUIlh,_~ee used

in any advertising media Without our special permission in writing.
• Samplewill be des.trovedafter 15 days of reporting unless otherwise specified.
• Report refers to the sample submitted to us and not drawn by ET&A Lab., unless mentioned otherwise.
• Result In parentheses is from subcontractor.

S. Sampling Date & Time UUC value Test Results Variation % Error
No. 08.03.2024
1. • 8:00A.M. 155 161.3 -I -6.3 -4.0645

9:00A.M.
,,_....,., ..,-

2. 154 159.2 -5.2 -3.3766'
."---'-'-'-

3. 10:00 A.M. 153.42 148.6 4.82 3.1417
t.,

I 4. 11:00 A.M. 153.42 157.8 -4.38 -2.8549

I
--- .- ,,-

I 5. 12 O'clock. 15358 160 -6.42 -4.1802

6. 1:00 P.M.
--

153.25 149.5 3.75 2.4469

7. 2:00P.M. 152.58 146.8 5.78 3.7881

8. 3:00P.M. 152.33 158 -5.67 -3.7221
"""---

9. 4:00 P.M 152.25 160.5 -8.25 ·5.4187

152.17 154.2
------- ...

10. 5:00 P.M. -2.03 -1.3340
!

A. ~~. '% Error = 3.4327"'"

91A- ,. ;3~~

~Jc
'</,,</1.

~~\J,4
Checked by (; '.r.8,A.li;[} Autho·rized Signatory

• ')~ '.I DIRECTOR.o., < ,.<·'1)
Remarks:

"";'>.: 0.,' r', "..:>;:'/ E'l'ilJm:mmeotManageme~ftiiii3 of 7••...... <co ..

(! +91·9837112609
+91·9536066038

ashwanUakhoni@rediffmall.com
contact@emctestlnglaboratorles.com

www.emc:testlnglaboratorles.com
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MIs Uttranchal pulp & Paper Min {P} ltd. Haridwar

pH Calibration Graph

...
®

8:00A.M. 9:00A.M. 10:00 A.M. 11:00 A.M. 12 O'clock. 1:00 P.M. 2:00P.M. 3:00P.M. 4:00P.M 5:00P.M.

sampling Date & Time 08/0312024

PageNo.4 of 1
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.. ..
MIs Uttranchal pulp & Paper Mill {P} ltd. Haridwar

TSS Calibration Graph

..
@

8:00A.M. 9:00A.M. llJ:OOA.M. 11:00 A.M. 120'dock. 1:00 P.M. 2:00P.M.

sampling Date & Time 08/03/2024

3:00P.M. 4:00P.M 5:00P.M.
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• • •
MIs Uttranchal pulp & Paper Min {P} Ltd e Haridwar

BOD Calibration Graph
1£L8 .L...........•..• M ! ..
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8:00A.M. 9:00A.M. 10:00 A.M. 11:00 A.M. 120'dock. 1:00 P.M. 2:00P.M. 3:00P.M. 4:00P.M 5:ooj:\M.

sampling !)ate & Time 08/03/'lJJZ4

No. son
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.. .. .
MIs Uttranchal pulp & Paper Mill {P} ttd, Haridwar

COD Calibration Graph

..
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8:00A.M. 9:00A.M. 10:00 A.M. 11:00 A.M. 12 O'clock. 1:00 P.M. 2:00P.M. 3:00P.M. 4:00P.M 5:00P.M.

Sampling Date & TIme08/03/'1JJ2.4
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SOUND LEVEL MONITORING REPORT
..._._"-

Report No.: ET&NSND/67752/24 laboratory sample Code: EMC/SND/67816/24 Date: 15.03.2024
Work Order No. & Date: 67752/24 & 07.03.2024

_..__...

Name and Address of MIs uttaranchal Pulp & Paper Mills (P) ltd. Order Reference: Through E-mail
Customer Khasra No. 29, 2nd Km Manglor ~ Deoband Road

Viii. Mundet - 247656, Distt. Haridwar (UK)
Sample Sound level Monitored Sound Level Laboratory
Description/Type .- Monitored by Representative
Monitoring Location Near Effluent Treatment Plant Sample Quantity I .

... Packing
Date of Monitoring 07.03.2024 Date of Receipt of 08.03.2024

Monitoring data
-_. ~.,.

Sampling D~ration 24 hrs Equipment Used Lutron SL-4033SD

--
TEST RESULTS

,,¥-~
AuthOrised Signatory

DIRECTOR

The above results are related only to tests performed on the sample. Endorsement of product is n
This report Is not to be reproduced wholly or in part &can not be used asevidence in the court of law
in any advertising media without our special permission in writing.
Sample will be destroyed after 15 days of reporting unless otherwise specified.
Report refers to tile sample submitted to us and not drawn by El&A Lab., unless mentioned otherwise.

Result In parentheses is from subcontractor
•
•

•
•

•

Remarks:

i1\j~~
Checked by ......

DAYTIME NIGHTTIME Requirementl Test Method

(6.00 AM - 9.00 PM) (in dB) (9.00 PM - 6.00 AM) (in dB) Desirable limit
TIME RESULTS TIME RESULTS

(dB) (dB)

6:00 AM-7:00 AM 62.4 9:00 PM - 10:00 PM 55.6
7:00 AM - 8:00 AM 59.3 10:00 PM - 11:00 PM 53.2

8:00 AM - 9:00 AM 72.6 11:00 PM - 12:00 PM 56.4

9:00 AM -10:00 AM 71.9 12:00 PM - 1:00 AM 51.3

10:00 AM -11:00 AM 67.4 1:00 AM - 2:00 AM 52.6 15:11446: 1985

11:00 AM - 12:00 PM 66.3 2:00 AM - 3:00 AM 49.2
(Reaffirmed: 2001)

12:00 PM -1:00 PM 75.9 3:00 AM - 4:00 AM 54.4
IS: 11702:1986..

75-80 ( in dB )1:00 PM - 2:00 PM 68.4 4:00 AM - 5:00 AM 50.6 (Reaffirmed :2001)
2:00 PM - 3:00 PM 62.6 5:00 AM - 6:00 AM 53.9

3:00 PM - 4:00 PM 61.5 IS: 4758:1968
4:00 PM - 5:00 PM 72.3 (Reaffirmed :2005)
5:00 PM -s.oePM 74.2

.._----'--~- --
6:00 PM - 7:00 PM 6004

..-
7:00 PM - 8:00 PM 65.2

8:00 PM - 9:00 PM 58.2 ._-
AVERAGE: 66.57 AVERAGE: 53.02

Laq : 69.8 teq :.___ 48.4
~""-"~"~-""'''''';:::'''''

~+91-9837112609

+91-953606/038

f'j; ClshwanUakhanl@redlffmall.com
contacl@emctestlnglaboratorles.com

'fi~, www.emctestlnglaboratorles.com
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Date' 15.0302024 1

Order Refel'ence

J
:

Through E-mail

Report No.: ET&A/SS/67753/24 C:ode : EMC/SS/67817!24
Work Order No. & Date: 67753/24 & 08.03.202.4

Name and Address of cust.m~::s~att~:~~~~I~:n~:'.~:~~i~:~~:::ad
. 1~1I. Mundet·~ 241ij56; .. ~"i¢:JJddwa"_'i"_(~U_"t-'q -'-- _

r::--~-:----=--~~---:--- ._-_ _ "_ ,, " "" __.__ "_..__.._--

Sample Description/Type Stack Monitoring $.1>" I,.i~i" CO'!!e<:t~d by Laboratory
Representative

Sampling location Stack attached toBCijAc Sample O,l.Iantity I Paddng Cellulose Fiber
(12TPH Capacity) Thimble

•
Date of Sampling 08.03.2024 Date o~: Rec.eiptof Sample 08.03.2024

(10:00 A.~:..:.c:.~2::~~.~'.:~J ......-
Sampling Procedure As per CPCB Guidelines . IS .. 11255 & IS :13270 I

I- ....- .._.........1
Normal operating schedule 24 hrs ~urp05e of Monitoring Assessment of '
(hr/day) Pollution load

" ..._,-.,,-~._-.-.,,"-, .. ..__ ....._---,...•~.._". _._.•,
Control Measure I (If any) Cyclone Oust Collector Date of Start cf Analysis 09.03.2024
Device installed for pollution I
control

I
I

- ---- I-----
Equipment used vavubodhan Stack Sampler Date of Completion of 15.03.2024

VSS:l. Pi.m.1i'ifs~s
1-...- .__._-,.

Ambient Temperature (Oq
...

Emission Source Stack attached to boiler of 20.4
~ 12 TPH

Type of Stack Bricks Sampling Duration [min.) 35
(Material of Construction)

Stack height above the 33 Shape of Stack Round
ground Ilvel (m)
Top Diameter of stack (m) 1.2 'stack le:mpI.H;ilrture (Oq 136.9

--
location of sampling point 20 g..s temperature (0C) 120.8
(Port hole)( m )
Type of fuel used Bagasse & Wood ,-

. ·le ;elow !tate for SPM 15.6
(nll/mm:)

Quantity of fuel used 4.0 " • of gases (meter/sec) 6.8
(Ton/hr.)

Quantity of emission 19800.312 " How ,~ate For Gas
discharged (m3/hr) (LPM)

1.6

0+91.9837112609
+91·95360A038

ashwanUakhani@redlffmail.com
contacl@emctestlnglaboratorles.com

www.emctestlnglaboratorles.com

Page 10f2
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• TEST RESULTS

S.No. Parameter Test Method Test Result Desirable limit

1. Suspended Particulate matter (mgjNm3
)

-~_.

15:11255 (P-I) 1985 354.60 800
Reaffirmed 2019

2. Sulphur Dioxide (mg/Nrn'') 15:11255 (P-II) 1985 19.2 Not specified
Reaffirmed 2019

3. Nitrogen oxides (mgjNm3
) 15:11255(P-VII} 2005 24.4 Not specified

Reaffirmed 2017

4. Carbon monoxide (% by VoL) 15:13270:1992 0.10 1% by volume
Reaffirmed 2019

•

~~
Checked by

Remarks:

~~~w.
AuthorizedSignatory

DIRECTOR
EnvironmentManagementCentre

Khasra No.-1102,Inal.Area
SalempurRaiputan, Roorkee

Page 2 of 2

• The above results are related only to tests performed on the sample. Endorsement of product is neither inferred nor
implied.

• This report is not to be reproduced wholly or in part & cannot be used as evidence in the court of law & should not be
used in any advertising media without our special permission in writing.

• sample will be destroyed after 15 days of reporting unless otherwise specified.
• Report refers to the sample submitted to us and not drawn by El&A Lab., unless mentioned otherwise.

• Result in parentheses is from subcontractor.

e +91·9837112609
+91·9536066038

oshwonUakhonl@redlffmoil.com
contacf@emctestlngloboratorles.com

1fi- www.emct..stInglaboratorles.com
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EFFLUENT TREATMENT PLANTOUTLET SAMPLE ANALYSIS REPORT
SAMPLING DETAILS

Report No.: ET&A/WS/67754/24 laboratory Sample Code: EMC/WS/67818/24 Date: 15.03.2024
Work Order No. & Date: 67754/24 & 08.03.2024

Name and Address of MIs Uttaranchal Pulp & Paper Mills (P) Ltd. Order Reference:
Customer Khasra No. 29, 2nd Km Manglor - Deoband Road Through e-mail

Viii. Mundet - 241656, Distt. Haridwar (UK) --Sample Description/Type ETP Outlet Sample sample Collected by Laboratory Representative

Sampling Location Industrial premises Sample Quantity I Packing 2 Lx 1 No.PVCcan !

300 ml sample for BOD
Date of sa~ling

_.n.
08.03.2024 Date of Receipt of Sample 08.03.2024

Sampling Procedure
--

As per IS:3025 (Part 1) 1987 Reaff. 2019
Date of Start of Analysis 09.03.2024 Date of Completion of Analysis 15.03.2.02.4

TEST REPORT
(PHYSICAL PARAMETERS)

S.No. Test{s) conducted Unit Test Result Standards Test Method
(Effluents discharging in stream)

1. Colour - Colourless Colourless IS: 3025(Part 4) 1983, Reaff. 2019

C-'

2. Odour - unobjectionable Unobjectionable IS: 3025{Part 5)1983, Reaff. 2018

3. Turbidity NTU 12.8 25 IS: 3025(Part 10) 1984, Reaff. 2023

..........-.
4, Total Suspended mgfl 14.380 30 IS: 3025(Part 17)1984, Reaff. 2023

Solids
mg/l I

-_..
5. Total Dissolved 1060.994 Not Specified IS: 3025(Part 16)1984, Reaff.2023

Solids
6. Total Solids mg/l 1075.374 - IS: 3025(Part 15) 1984, Reaff. 2023

•
(CHEMICAL PARAMETERS)

S.No. Test(s) conducted Unit Test Result Standards Test Method
(Effluents discharging in stream)

1. pH - 7.30 5.5-9.5 15: 3025(Part 11) 1983, Reaff.2021

2. BOD mg/l 15.80 20 IS: 3025(Part 44) 1993, Reaff.2023
_.._..

3. COD mg/l 98.60 150 IS: 3025(Part 58) 2006 Reaff, 2023

4. Oil& Grease mg/l 4.4 ..........." 10 IS: 3025(Part 39) 1991, Reaff.2019
/~; ~\ji ;~~,

~. ~i~~ ',~Nc:L ~~:-~'"' ...,-~~-~;~~:~. fA .}C. (~\lUI CI\U \'

Checked by
._..._....)

Authorized SitratOry1(..1.<"1/
~.,,~jo ") \(y.~/ DIRECT R

Remarks: "···w:r·· ElWlfOl'lmentManagementCentle
• The above results are related only to tests performed on the sample. Endorsement of product is neither inferreli.~i~r~~cr.U02,Inlil.Area
• This report is not to be reproduced wholly or in part &.can not be used as evidence in the court of law &. shoul~e~81ij1il~an. Roorkee

advertising media without our special permission in writing.
• ~ple will be destroyed after 15 days of reporting unless otherwise specified.
• Report refers to the sample submitted to us and not drawn by ET&A tab., unless mentioned otherwise.
• Result in parentheses is from subcontractor

e +91·9837112609
+91·9536066038

~) ashwanUakhanl@redlffmall.com
.. contacf@emctestlnglaboratorles.com

',iii. www.emctestinglaboratorles.com
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UEFORE rue NATIONAL GREI£N TRIBUNAL,

PlnNCII)AL BENCtl, NEW nELl-II

(Original Application No, 79 or 2023)

IN 'I'll It: M;\TTI(I~ OF:

Had Prakash
Versus

Uttam Sugar Mills Ltd"
Libberhcdi l..~. Ors.

..•.. Applicant

. .... Respondents

For Ultrunchal Pulp St Paper fv1i!!s (P) Ltd.

tJ(C;'~~
Client Director

•

•

l-:NOW AU. to whom those present shall come that I, Necra] Jain aged about 48 years S/o Sh, Prarnod
Kumar Juiu. director nr Mis Uttaranchal Pulp & Paper Mills (1') Ltd, having its Unit at; Khasra No. - 29,
2",1 ki'v'1 Slone Mangnlorc. Village·· Mundet, Roorkce, District - Haridwar, Uttarakhand (the Respondent
No.9 herein) do hereby appoint: -

ANIJBIIAV ANAND ARON, AHIIINAV ANAND (Advocates)
1\-901, Apex Golf Avenue, Sector-I, Greater Noida West, LJ,P. - 201 306

Mob: 9811764256; 9582416270; E-mail: abhinav.legal@gmail.com

!Hl'I't'illnftel' l'alled the Advocate) to he my!oul' Advocate in the above noted elise authorize him:-
• To act, appearand plead in the abovenoted case in this Tribunal/Court or in any other Tribunal/Court

in which the same may be tried or heard and also in the appellate Court including the High Court
subject ((1 payment or Il~es separately far each Court by rue/us.

I> (1\ sign. file. verily and present pleadings, appeals cross-objections or petitions for execution review',
revision, withdraw, compromise or other petitions or affidavlts or other documents as may be deemed
necessary or propel' ror the prosecution of thesaid case in all its stages subject to payment of fees for
each stage.

.. 1'0 file and take back documents, to admit and/or deny the documents ofthe opposite party.

.. To withdraw 01' compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

.. To take execution proceedings.
The deposit. draw and receive money, cheques, cash and grant receipts hereof and to do all other acts
and things which may be necessary to be done for the progressand in the course ofthe prosecution or
the said case,

I> To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authorii, hereby conferred upon the Advocate whenever he may think lit to do so and sign, the power
of attorney on our behalr.

• And I/Wc the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as Illy/ourown acts, as if done by me/us to all intents and purposes.

• And I/W<: undertake that I/We or my/our duly authorized agent would appeal' in court on all hearings
and will inform the Advocate 1'01' appearance when the case is called.

• Ar"j J.I'(ic undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result 01' the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate. which he shall receive and retain fix himself.

.. And I/Wc undersigned do hereby agree that in the event of the whole or part of the fcc agreed by
me/us 10 be paid 10 the Advocate remaining unpaid he shall be entitled to withdraw [1'001 the
prosecution of the said case until the same is paid up. The lee settled is only for the above case and
above COUl'l. l/We hereby agree that once the lees are paid, l/We will not be entitled for the refund
or the same in any case whatsoever and if the case prolongs Ior more than 3 years the original lee
shall be paid again by me/us.

IN WITNESS WIIEREOF l/we do !~lIlt() ~'-Ny/{lul' hand to these presents the contents of which
have hceu understood by me/us ~JI1 th!f6 '~IY nrTT rr> )202'1.
Accepted subject (0 the terms of t e lees

ANlJB~ND ARON & AB 'I~~ND
(0/1 84812()OJ) (0176212007)

(AlivoeIICS)
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Abhinav Anand <abhinav.legal@gmail.com>

Reply – Respondent No.9 (O.A. No. 79 of 2023)
1 message

Abhinav Anand <abhinav.legal@gmail.com> Fri, Apr 19, 2024 at 3:47 PM
To: rkhuranalegal@gmail.com, hasil jain <advjain25@gmail.com>

Sir,
 
Kindly find attached herein the Reply to be filed by the Respondent No.9 i.e. M/s Uttaranchal Pulp & Paper Mills (P) Ltd. before the Hon’ble National Green Tribunal, New Delhi in
O.A. No.79 of 2023 (Hari Prakash Vs. Uttam Sugar Mills Ltd., Libberhedi & Ors.).
 
Regards,
 
Abhinav Anand
(Advocate)
Mob: 9582416270

Reply - Uttaranchal Pulp & Paper Mills.pdf
20127K
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